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1955 T. N, Act XXXVI] Repealing and . 579
“ | Amending |

TAMIL NADU] ACT No. XXXVI OF 1955.2

[THB TAMIL NADU] Rii'PEALING.AND AMENDING AcT
o 955.] - -

| (Received the assent of the President on the 28th Nove..-her
1955, first published in_the Fort St. George Gagett,
on the Tth December 1955.) corge Gazette

_An Act to repeal certain enactments and to amend certain
other enactments. : '

WHEREAS it is expadient that the enactments specified in
the First Schedule which are spent or have otherwise become
unnecessary, or have ceased to be in force otherwise than
by expressed specific repeal, should be expréssly and
specifically repealed ;

AND WHEREAS it 1s also expedient that certain amendments

should be made in the enactments specified in the Second
Schedule ;

BE it enactéd in the Sixth Year of the Republic of India
as follows :—

"+ 1, This Act may be called the [Tamil Nadu] Repealing Short titl
and Amending Act, 1955. o ) ] Ropealing ' o é'

2. The enactments specified in the First Schedule are lof

: ) . X Repeal

- hereby repealed io the cxt-nt mentioned in the fourth ccgg?n of |
column thereof. ) | eractments,

3. The enactments specified in the Second Schedule are Amerdment Hiw
hereby amended to the extent and in the manner mentioned °f certain

in the fourth column. thereof. | 1, -enactmentSe’ .

4. The repeal by this Act of any enactment shall not Savings;
affect any other enactment in which the repealed énactment
“has been applied, incorporated or referred to;

“and ‘this  Act shall not affect the validity, invalidity,
effect or consequences of anything already done or suffered,
or any right, title, obligation or liability already acquired, -

1Theso words werc substituted for the word ‘¢ Madras ™ by ‘the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the .
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. ..
“3For Statement of Objects and Reasons, see Fort St. George Gazétié,: .
Part IV-A, dated the 17th August 1955, pages 186-187. B
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accraed or incurred, or any remedy or proceeding in respect
thereof, or any release or discharge of or from any debt,
penalty, obligation, liability, claim or demand, or any
indemnity already granted, or the proof of any past act
or thing ; o |

nor shall this Act affect any principle or rule of law, or
established jurisciction, form or course of pleading, practice
or procedure, or existing usage, custom, privilege, restric-
tion , exemption, office or appointment, notwithstanding
that the same respectively may have been in any manner
affirmed, recognized or derived by, in or from any enact-
ment hereby;repealed ; L

nor shall the repeal by this Act of any enactment revive
or restore any jurisdiction , office, custom, liability, right,
title, privilege restriction, exemption, usage, practice,
procedure or other matter or thing not now existing
or in force. o

| THE FIRST SCHEDULE.
. REPEALS.
(See section 2.)

Year,  Number, - Short title, Extent of repeal.”
0} @ 3) @
' Central Act of local application,
1857 VII The Madras Uncovenanted  The whole.
: ' Officers Act, 1857. ho ‘
1 [Tamil Nady Acts].
1914 VII The Madras Deputy Collct )
et e puty Coll:ctors The whole,
VII The 2 [Tamil Nadu] Dece t. li~ So ‘
‘ zation, Act, 1514 ecentrali SSc?;eucﬁgeOY tl;g
‘relates to the
Madras  Salt
Act, 1889,

1 This expression was substituted for the ion
. ¢ X M: ”
by the Tamil Nadu Adaptation of Laws Orcg:xissllg%' adras Acts

3 These words were substituted for the word * |

; : ord * Madras *
~ewil Nadu Adaptation of Laws Order, 1969, as amerded bgy ttllxlee
Tamil Nadu Adaptation of Laws (Second Amendment) Order,1969




o Years: i - Number, 'Shorta title. - Bxtent %)repeal.

R ) B ) ORI
| ' T amil Nadu Acts}-—cont, - |
- 1920 - XI The Madras General Clauses The whoie.
R . (Amendment) Act, 1920. - < oy
1922 V The Madras Court- Fees Do
L ' (Amendment) Act, 1922. ~ R
1945 ~ XVII The Court-foes (Madras Amend- Do
oo T ment) Act, 1945, ’ T Lo
1949 I The Madras (Essential Articls) Do,

Control and Requisitioning ,.
(Temporary Powers) Amend- .
ment Act, 1949.

I The Madras Commercial Do
' Crops Markets (Amendment)
Act, 1949,

uIII The Madras Municipal ‘ahd Do.
Local Boards (Amendment)
~ Act, 1949, e

IV The Madras State Aid to In-  Do.
dgztries (Amendment) Act,
1949.

V The 2[Tamil Nadu] Agricultu- Section 2.
rists Relief  (Amendment)
Act, 1949, :

VI The Madras City Police and Sections 3
G%ling “(Amendment) Aci, a~45
1949, L Ct

ments  Utilization (Amend-
ment) Act, 1949.

XN The Madras Temple - Entry Do.
Authorization  (Amendment)
Act, 1949. '

"XV The Madras ‘Gencral Sales Tax  Do.'
: (Amendment) Act, 1949,
XVI The Madras Co-operative Socie-  Do.
ties (Amendment) Act, 1949,
XXIIT The Madras Maintenance of  Do.
Pullic Order Act, 1945,

.This expression was substituted for the expression “Madras
Acts " by the Tamil Nadu Adaptation of Laws Order, 1970.

.- 2These words were substituted for the word ** Madras byithe Tamil
Nadu Adaptation of Laws Order, 1969, as amended. by the  Tamil
Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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'XI The Tanjore Chatiram Endow- The whole.
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Year. Number. Short title. Extent of répeal
' W @ 3) 0)
[T amil Nadu Acts}—conte
1949 — :{V{ The Madras Prohibition (Amend- The whole.
cont. ment) Act, 1949,

XXXI The Madars Rivers Conservancy Do,
(Amendment) Act, 1949, : ’

XXXIT The Tuticorin Port Trust Sections2,3 and
(Amendment) Act, 1949, 4.

XXXIII The Madras Hackney Carriage The whole.
, (Amendment) Act, 1949,

XXXVIT The Madras Registration of Do.
Births and Deaths (Amend-
ment) Act, 1949,

XXXVII The Places of Public Resord Do.
(Amendment ) Act, 1949,

XXXIX The Madras Estates Land Do
(Reduction of Rent) Amend.
meant Act, 1949,

XL The Madras Commercial Do.
Crops Markets (Second
Amendment) Act, 1949,

XLI The Madras Tuberalosis Do, |
] Senatoria (Regulation of
?S; glgdmgs) Amendment Act,

XiIl The Madras City  Police Do.
(Amendment) Act, 1949,

- XLV The Madras Prohibition Do.
g%icgond Amendment) Act,

X1VI TheMadras Prohibition (Third Do.
Amendment) Act, 1949,

1950 I The Madras Estates(Abolition  Sestion 3,
and Conversion into Ryot-
‘i'gi;é) Amendment  Act,

’

IV The Madras Proprietar-
Estates’  Village Service ang The w_holo.
Hereditary Village-offices
(Amendment) Act, 1950,

tThisexpressior. was substituted for the ression ¢
Aots™ by the Tamil Nadu Adaptation of Laézp Order, ls%?dus

. B sy
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. Year.  Number, Short title. Extent of repéab | }
W @ ® @ g
| A{Temil Nadu Acts}—cont. g
1950— VI The Madras Stamp (Amends Thewholes
cont. ment) Act, 1950. . o
VII The Madras City Municipal, Do " 8
District Municipalities and i B
Local Boards (Amendraent)
Act. 1950, .
VIII TheMadrasTenantsand Ryots Sections 2
Protection (Amendment) and 3. :
IX The  Madras  Co-operative The whole, i
Land Mortgage  Banks - N
(Amendment) Act, 1950, .
‘X The #[Tamil Nadu] Village Pan- Sections 134
_ chayats Act, 1950. to 136 and
* Schedule IV,

XV The Madras Buildings (Lease The whole.
and Rent Control) Amend- .
o ment Act, 1950. -
—. XVII The [Tamil Nadu] RBssential Sections 2 and
o értiqlgts. .LCont&gl‘ and 3. o
equisitioning 'emporary
}’gsvg’ers) Amendment - Act,

XXI The Madras City Municipal The whole.:
AR (Amendment) Act, 1950,
XX1I The Madras  Co-operative 'Do.
' Land Mortgage - Banks "™ ‘
(Second Amendment) Act,

S i9s0. .
" XXIV The?Tamil Nadu] Agriculturists Sections2
Relief (Amendment) Act, to8. :
SR XXV The Madras Stamp (Second The whole. Co
oo e S Amendment) Act, 1950. - o 3
o XV1 The[TamilNadu] Consolidated Section2. = @
Fund (Charged Bxpenditure) _ R
Act, 1950, | o
XXVIII The #Tamil Nadu] Blementary Sections 2 to

Education Amendment) 5.
Act, 1950. _

—

his expression was substituted for the expression * Madras
Act.lc; * by 'Fhe Tamil Nadu Adaptation of Laws Order, 1970 :

3 These words were substituted for the word “Madras” by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended
by the Tamil Nadu Adaptation of Laws (Second Amendment)

Order, 1969,
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Year " Nuinber. " Short title. Extent 'af repe;dl."" -
A <, 3) t (4) i
A Tamil Nadu Acts}—cont.

XXIX . The Madras Land Encroach-  The whole. ..,
" i Ilne?(; (Amendment ) Act, o
950. -

¢+ XXX The Madras Preservation of . Do.
: Private Porest (Amendment)
Act, 1950C.

« XXXI The Madras Prohibition Do.
N (Amendment) Act, 1950,

 XXXII TheMadras Aided Tustitutions Do.
o ‘ (Prohibition of  Transfers of
- fgggerty) Amendment Act,

oo, - XXXV Tae Madras City Police and Do.
P o garging (Amendment) Act,

1950—

cont, © -

o 5(XXVI The 2Tamil Nadu] Hereditary Section 2.
Village-offices  (Ameadment)
Act, 1950,

1951 VI The 2[Temil Nadad GeneralSales Sections 2 to

xR e R s T3
Tax (Amep i T, I8y 1.

VID Tez 5 Tacul Nadn] Excates Land Sevtons 2 and
(Reduction of Rent) Amond- 3,
ment Act, 1951,

VIII The [ Tamil Nadu] Buildings Sections 2 to

(Icasc and Rent Control) 8.
Amendment Act, 1951,

IX TheMadras Hackney Carriage The whole.
(Amendment) Act, 1951,

X The Madras AWild  Elephants Do.
Preservation  (Amendment)
Act, 1951,

XI The Madras Borstal Schools Do.
(Amendment) Act, 1951, .
XIIT Th: Madras City Police and Do,

Places of Public  Resort
(Amendment) Act, 1951,

1.This expression was Substitpted for the ‘exptession “‘Madras
Acts™ by the Tamil Nadu Adaptation of Laws Order, 1970, .

3 These words were substituted for the word ‘““Madras” by the Tamil
Nadu Adaptation of Laws Order, 1969. as amended by the Tamil
Nicu Adap: o of Laws (Second Amendinaen Ocder. 1909,

Ko{,
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: ygar.’* " Numbér.  Short title. - EXtént pfiepéal.
wm o e @
" 1[Tamil Nadn Acts]—cont.

1951—cont. XVII The 2[Tamil Nadu! KEstates Sections2to8.
: (Abolition and Conversion ' .
into Ryotwari) Amendment : ‘
Act, 1951.

XXTII The Madras Sales of Moior The whole.
Spirit Taxation(Amend- .
ment) Act, 1951,

XXV The 2[Tamil Nadu] Buildings Sections 2 to §,
(Lease and Rent Control)
?ggclmd Amendment Act,

XXV1 The Madras Essential Articles The whole.
Controland Requisitioning .
(Temporary Powers) Amend-
ment Act, 1951,

XXVII The Madras Drugs (Control) Do.
Amendment Act, 1951.

XXVITT The Madras Tenantsand Ryots ~ Do.
Protection (Amendment) .
Act, 1951,

XXX The Madras Preservation of Do.
Private Forests (Amendment) . ,
Act, 1951. ,

XXXI The Madras Prohibition Do.
(Amendment) Act, 1951. -

. XXXITT The Malabar Tenancy (Amend- Sections 2to 51¢
: ment) Act, 1951. ' g

XXXV The Madras Estates (Abolition The whole. -
' and Conversion into Ryot- '
wari) Second Amendment :
Act, 1951, .

XXXV The 2[Tamil Nadu] Merged Sections 2and 3.
States (Laws) Amendment .
‘ Act, iS0L.
"WXXIX The ¢Tamil Nadu] Estates Do.
Land (Reduction of Rent}
Second Amendment Act,
- 1951. |
© 1952 I The Madras Requisitioned The whole.
Land (Continuance of
Powers) Act, 1952.

1This expression was substitute:d for the expression “Madr'as_‘, o
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970. TR

aThese words were substituted for the word “Madras® by the - .
Tamil'Nadu Adaptation of Laws Order, 1969, as amended by the . =~/
Tamil Nadu' Adaptation of Laws (Second Amendment) Order, v

1969, -
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Year. Number, Short title. Extent of repeal.
) (¢4 (3 )

[ Tamil Nadu Acts]--cont,

1952.~cont, . V The Bhavani Reservoir Irrigs- The whole.
: tion Cess (Amendment)
Act 1952,

VI fhe Madras  Prohibition Do.
(Amendment) Act, 1952,

VIII The 2[Tamil Nadu] Payment of Section 2.
Salaries and Removal of
Disqualifications (Amends
ment} Act, 19572

IX The Madras Sugar Factories The whole,
Control (Amendment) Act,
1952,
X The Madras Survey and Do.
Boundaries (Amendment)
Act, 1952, ‘

XMI The Madras Essential Arlicles Do.
Control and Requi-
sitioning (Temporary Powers)
Amendment Act, 1952,

TEE SECOND SCHEDULE.,

AMENDMENTS.
(See section 3.)
Year. Number.  Short title, Amendments.
n 2 &) ) 4
- 8[Tamil Nadu Regulations).
1802 XXV The YTamil Nadul In section 5, for the words
Permanent beginning with “main-
Settiement | ienance and support of
Regulation, such  establishments™
1802, and ending with ¢ for

the better keeping of
the police ” the words
“maintepance and sup-
port of such establisg
ments as may be requisite

1 This expression was substituted for the expression “Madras Acts”
by the Tamil Nadu Adaptation of Laws Order, 1970.

3 These words werc substituted for the word “Madras * by t
Tamil Madu Adaptation of Laws Order, 1969, us aniended b§ tgg
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

3 This eXpression was substituted for the expression ° Madras

Rggulations ”* by the Tamil Nadu Adaptation of Laws Qrder, 1970.
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Year,. Number.  Short title. . Amendments. »’\;1 - ,‘
W@ ® @ |
3 ’ \ [Tamil Nagu Regulations]~ cont. .
1802 XXV The 2[Tamil Nadu] ™ inthe several areas, cities -

—~cont,. —cont, ~ Permanent “ ' and townsfor the better
[ Settlement ~  keeping of the police”
e Regulation, - shall be substituted, -

S . 1802—cont. L :

1803 - ] . The?[Tamil Nadu] In section 37, for the words
SRR SR S Board of * - beginning : ~ with
Revenue - ¢ to compare the re-
Regulation, @ sources * and ending

1803, - with ¢ revenue derived - -
' from them”,the words

- “‘to cornpare theresources -

 of the areas with the' - -
revenue derived. from
them ** shall be substi-

_ S tuted.

1828 -~ VII = The ?[Tamil Nadu] (1) In the long title and

SR Subordinate =~ preamble, for the words
Collectors and “¢¢ Subordinate and Assise
Revenue tant Collectors’, the
Malversation words ‘* Subordinate,
(Amendment) Deputy and Assistant = -
Regulation, Collectors” shall be
1828. substituted.

(2) In section 3—

(i) in paragraph First

* for the words “ A
Subordinate or Assis-
tant Collector *’, the
words “A Subordinate,
Deputy or Assistant
Collector ** shall be
substituted ;

(i) in para_-anhs Second
and Third, for \he words
. ¢ Subordinates or
' Assistants ** wherever
' ' they occur, the words
¢¢ Subordinates, Depu-
ties or Assistants
shall be substituted;

’

1This expression was substituted for the exgression
« Madras Regulations” by the ~Tamil Nadu Adaptation of
Laws ‘Ordc:r,‘ 1970. ' - ‘

2 This expression was substituted for the word “ Madras ” by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended
by the Tamil Nadu Adaptation of Laws (Second Amendm'er_xt)’ o
Order, 1969, . , : EEPUEE 1Y B
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Year.  }umbe:, Short pitle. Amendments.

(1) (2) (3 4 ,
1{Tami! Nadu Régulations}—cont. '

1828 VII The 2 Tamil Nadu] (3) in paragcaph Third, |

—cont. —cont. Subordinate for the words *‘Subordi-
Collectors and nate and Assistant
Revenue Collectors” the words i
Malversation ¢ Subordinate, Deputy ‘
(Amendment) and Assistant Collec-
Regulation, tors ”’ shall be substie
1828 ~-cont- tated,

Central Aci.

851 XIT The Madras City (1) In the preamble—
: 183 Land Revenue (i) for the words * the
Act, 1851, Crown at Madras »,

the words, ‘¢ the
Governraent ¥ shall be -
substituted ; and

(i) the words * of the
: C)éown”shall be omite
ted.

(2) In section i, for the
words ¢ Black Town ",
the words “ Qeorge
Town * shall be substi-

tuted.
[T amil Nadu Acts)
1889 I The }{Tamii'Nadu] () In section 68, for the
Viilage Courts words ““If a plaintiff or

Act, 1838, a defendant die », the
, words “If a plaintiff or a
defencant dies ” shall be

substituted.

(ii) In section 71—

(a) for the words * If a
degree-holder - die ",
the words ““If a degree-
holder dies ” shall be
substituted ; and

o S T O,
“ Madras Regulations ® by the Tani du -Adaptation o
Laws Order, 1970, e P

2These words were substituted for the word ¢ Madras®
by the Tamil Nadu Adaptation of Laws Order, 1969, asaamen-s
ded by the Tamil Nadu Adaptation of Laws (Second Amend~
ment) Order, 1969,

3 This expression was substituted for  the expression
‘1‘ %ad_ras Acts ” by the Tamil Nadu Adaptation of Laws Order,
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Year.  Number. - Short title. Y Amendments.
W @ e @
1[The Tamil Nadu Acts}—cont.

1889 I— The 2[Tamil Nadu]- (&) for the words “in the
—cont.  cont. Village Courts room of the deceased”,
C Act, 1888—ccnt. - the - words ‘“in the place
‘ of the deceased” shall

besubstituted.

@ii) In sec.ion 72, for the
words “‘If a judgment-
debtor die”, the words
““« If a judgment-debtor
dies’ shal be substituted.

(iv) In section 76 (I) (d),
before the words and .
) . L figures “Towns Nuisances ‘
S ' - - Act, 1889 », the word
C o - ¢ Madras * shall be -
‘ ‘inserted. ‘

1891 . - 1 The 2[Tamil Nadu] (D In section 3— ‘
U .7 General Clauses () after clause (19), the
o e Act, 18910 following clause shall be
JO inserted, namely t—
e ¢ (19-a) « notification™
shall mean a notifica-
tion published in the
Official Gazette."; -

(i) after clause . (23),
_ the following clause
T SRt £ TR " shall be inserted,
cdirun , namely — :

; ‘(24) * prescribed

shall mean prescribed

by rules, regulations

or- by-laws 1nade

R - under the Act, in

. whtich the word
L , occurs.’ ' :

" 1 This,  expression | was xsubstituted  for - tHe ' expression,
« « Madras, Acts ” by, the;Tamil Nadd Alaptation of Laws: Ofagi;;‘»;;;
1970, R TR
3. These.words were: substitited. foi-the word “Madras ™ by _
the, Tamil; Nadu - Adaptation of-Laws Order, 1969, as amended”"
by ‘the Tail Nadu Adaptation’ of -Laws: (Second Amendment) "
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Yeéar, Namber. Short title, Asnnendinenss.
(1) ) 3 @
A{Tamil Nadu Acts}—cont. ‘
1891 I The2[Tamil Nadu] (2) In scctions 10 and 15,
— cont, ——cont. General Clauses for the words “to 18sue
Act, 1891-—cont. orders,” the words “to

issue notifications or
orders,” and for the
words ‘‘bye-laws or
orders”, the words “by=-
laws, notifications or
orders” shall be sub-
stituted.

(3) In section 12, for the
words*‘all Madras Acts
made ”, the words “‘all
{Tamil Nadu Acts]”
shall be substituted,

1908 I The ¥ Tamil Nadu] (i) In sub-clause (a) of
_ Bstates Land clause (10) of section
Act, 1908. ‘ 3, for the word
brackets, letters an
figure, ‘“sub-clauses
(a), &), {C), or (e)
of clause (2) ", the
words, . brackets,
letters and figure
 sub-clause (a), (b),
0, or (2 of
clauss (2)” shall be
substituted,

(ii) In sub-section (6)
of section 64, for the
expression “su

tions (2), (3) or (4",
the expression ‘‘sub-
section (2), (3) or
(4)”, shall be substi-
tuted.

(iii) In sub-section (I)
of section 20, for the
words, - brackets, -
letters and figures
* sub-clauses  (a),
fb), or (c) of clause

16) of section 3",

~

1 This expression was substituted for the ex t
‘1‘ g;dm Acts ” by the Tamil Nadu Adaptaticn of LaWsp rgffiigg

2 These words were substituted for the word “Madras™ by
the Tamil Nadu Adaptatioa of Laws Order, 1969, as amended
by the Tamil Nadu Adaptation of Laws (Second Amendment)

Order, 1969,




T

' 1985: TN, Act XXXVI] Repealing and Amending ~ 385

y
\

Year. Number.  Shorttitle. . Amendments.
om0 ® - @
o 1[Tamil Nadu Acts}—cont. |
 1908— I—cont. The #[Tamii Nadu]* the words, brackets,
cont, . Estates Land letters and figures
' Act, 1908—cont. “sub-clause (ag,m(b)

or(¢) of clause (16)
of section 3" shall
be substituted.

(iv) In the proviso to
sub-section (1) of
section 39-A, for the
words, brackets and
figures *“ the provisions
of clauses (i), (ii) or (iv)
of section 30 or of
section 38", the words,
brackets and ..gures
“ the .- visions of
clause (i), (ii) or (iv)
of section 30 or of
section 38 ** shall be
substituted. :

(v) In sub-section (¥) of
section 140’, the word
s¢ British * shall be
omitted.

(vi) In the second proviso -
to section 177, for the
words and figures “under
sections 171, 172, 173
or 175 *, the words and
figures ““under section
171, 172, 173 or 175*
shall be substituted.

(vii) In clause (2) of section
185, for the words, brace
kets and letters **sube
clauses (@), (b), (¢) or
(¢)’, the words, brackets
a.ad leiters **subeclause
@, @), () or ("
shall be substituted.

s

1 This expression was substituted for the expression * Madras
- Acts? by the Tomil Nadu Adaptation of Laws Order, 1970.

3 These 'words were substituted for the word “ Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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Year. Number. Short title. Amendments.,

¢)) #)) (3) ' @
i{Tami] Nadu Acts]—cont.

1yu8— I—cont. The %[Tamil Nadu] {viii) In sub-section @3) of

cont. ristates Land Act, section 200, for the-ex-
1908~cont. ~ pressions ““section, 164,
' 168 or 186 ™, the expres-
sion * section 164, 168
or 186" chall be sybe
stitoted.

1919 I .. The3Tamil Nadu] (i) In section 2, in the

Agricultural definition of the expres-
Pests and sion “occupier’, the
Diseases Act, words  “railway or
1919, other * shall be omitted,

(ii) In sub-section (2) of
section 9, for the words,
figures, brackets and
letters ““subssectionI(q)”,
* sub-section 1(h)*’, and
‘“ sub-section I (¢) ¥, the
words, brackets, figures
and letters “‘subwsection
M (@), *sub-section -
M B"”, and  “sub~
section () (¢)*  shall
respectively be sub-
stituted,

IV .. The Madras City (i) In sub-section (2) of
L Municipal Act,  section 56, for the words,
1919, “if the Council fail*
the words *“if the
Council fails ” shall be

substituted,

(ii) In section 108-A, for
the words and figures
** under sections 105, 106,
107 or 108 , the words
and figures “under sec-
tion 105, 106, 107 or
108" shall be substituted.

1 This expression was substituted for tie cxpression ““Madras
Acts ” by the Tamil Nadu adaptation of Laws Urdar, 1970,

* These words were substituted for the word *“ Madras ** by the
Tamil Nadu Adaptation of Laws Order. 1969, as amended by 'the
Tamil Nadu Adaptation of Laws (Second Amendmaat) Order, 1969,
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Yéar. Namber. Sriort title. Amendments.
(4] 2 3 (€5)

i[Tamil Nadu Acts}—cont.

1919— IV- The Madras City. (iii) In sub-section (I) of

cont,  cont, Municipal Act, section 142—
' ' 1919 - cont.

(a) in clause (a), the

word “or” shall be
added at the _end;

and - .
B | . ®) In clause (c), the
- , : ' word “‘or* shall be
, ' added at the end.

figures ‘and  letters
‘« approved under .sec-

tions 257-C, 257.D  or
257-3,” the words,figures

and fetters ** approved

un¢ler section 257-C, 257-

D or 257-J" shall be
substituted. ‘ o

(v) In the praviso to sube -

section (2) of section 282,
before the words and
figures' ¢ Places of Pyublic
Resort Act, 1888 **, the

word ¢ Madras* shall

be inserted.

(vi) In sub-section (3) of

soction 304, for the
words, ** twa vernacular
languages”, the words
‘“two regional languages"’
shall be substituted.

(vii) In sub-section (I} of
section 366 —

(2) in clause (@) (i), for
the word « sections **,
the "word *section®,
and for the wcrd
“and”, 1. word *“or”
shall be substituted 3

1 This' expression was substituted for the expression * Madras

Acts ” by the Tamil Nadu Adaptation of Laws Order, 1970.

@iv) In clause (a)' of sectioii
257-AA, for the words,
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Year., Number. Short title, Amendinents.
(1) ) (3) %)
| Y Tamil Nadu Acts]—cont. ,
1919~ IV-— The Madras City (b) in clause (c), faf’ the
cont.  cont. Municipal Act, word ‘*‘sections”,the
1919-- cont. word ¢ section *’ shall

be substituted ; and

(¢) in clause (d), for the
word *‘sections ', the
word ¢ section* shall
be substituted.

(viii) Tnsection 388, for the
words and figures ¢ pro-
vided in sections 171,

335, 379 or 413, the
words and figures * pro-
vided insection 171,335,
379 or 413" shall be
substituted.

1920 .. V .. The 2[Tamil Nadu] (i) In the heading under
o District Munici=  Chapter V, for the words
paliiies Act, “‘Property, Contracts,
1920, Establishment *, the
words *‘Property, Cone
tracts and Bstablishment”
shali ba substituted.

. (ii) In Chapter VI, after
. soection 109, the heading
*¢ Surcharge on the in-
come-tax™ shall be
omittea,

{iii) In the proviso to sub-
section (2) of soction 245,
before the words and
figures ‘¢ Placos of Public
Resort Act, 1838 ", the
word ¢ Madras® shall
be inscited.

(iv) In sub-section (4) of
section 262, for the words
“a vernacular language®,
the words “ in a regional
language ™ shall be
substituted,

1 This expression was substituted for the expression * Madras
Acts ? by the Tamil Nadu Adaptation of Laws Grider, 1970.

. 8 These words were substituted for the word * Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Sccond Amendment) Order,
1969.
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Year.. . Number. Short title. Amendments.
» o e @
1{Tamil Nadu, Acts]—cont.

1920— V— cont. The 2[Tamil Nadu] - (v) In section 322, in sub-
. cont. o District Munici--  section (1), in clause {a)
- Lo palities Act, - (i), for the words * under
SRR 1920—cont. sections ”, the words- .
' : , “under section” and - -
for ths figures “246 . ‘
247, the figures and ~ = .
word “246 or 247", . y
shall be substituted.

~ (vi) In Schedule II, for the
words  “Madura -clis=
trict 7, the words : ,
“ Madurali district ** shall ST
be substituted. : :

o S (vii) In Schedulz 1III, in ,
" rule 10, for the exprés-
~ sion “Deputy Inspector™, :.
the expression “Regional
. Inspector” shall be sube
stituted., ° SRR

Il .. The 2[Tamil Nadu] (i) In sub-section (1) of =
' . Town-Planning ~  section 39, for the words - -
, CAct, 1920. . and figures “union or . - -
B ol ’ - otherlocalareain which . .- "
T ERRE o ' theMadrasLocalBoards - : .. . _;

W Act, 1920, is in force’ T

© " the words and figures . . .
‘ panchayat or non-pan~ - .

: I St P . . chayat area in whichthe "
e R - N 2[Tamil Nadu] * Village- .-

R B S ‘Panchayats Act,’ 1950, . -

w0 or the Tamil . Nadul. -

- -+ District Boards Act, 1920, . °
% " is in force> shall: be

substituted.

oyt .

~ (i) In sub-section (3) ‘o
- section 39, for the wor

““union or . other

- area®, the words *
- chayat or

- panchayat area”

" be substituted.

- TITis SBression was substituted for thé expression * Madras'ACts.",

~"* by the Tamil Nadu Adaptation oyfﬁrl}angrdcr, 1970.
. .3These words. were substituted

: the word Madragli‘%{:i%e
* Tamil'Nadu Adaptation ‘of Laws Order; 1969, as amenaec, By, +25 .
o '{‘dﬁil»?Néauﬁf Adaptation of Laws' (Second Amenhdment) i {grggg ;E

o 1sBas
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, Year.‘ | Number. Short title. Amendments.
T ® @
"  ' - 1[Tami1Nad‘u‘Ac’ts]-~coni. a ) |

: U k _ , R In section 40-;- ' .
4920 - VII-  The?[Tamil Nadu] {l) for thé words and’

" cont. .- conts Town-Planning: figures ““union = or' .
Lo  Act, 1920—cont.  other local area in
o : ‘ ‘ which the °~ Madras

Local = Boards Act,
1920, is in force™, -
the words and figures .
; _ ‘“panchayat or non-.
: ' . g panchayat area  In -
PN T : ‘ which the 2g[Tamil '
e ' ‘ : Nadu] Village . Pan-
chayais Act, 1950, or

the 2[Tamil Nadu]
District Boards Act,
1920, is in force”
shall bs substituted ;
AT

(2) for the words * authori-
tiecs of the union or
‘ocal board "™, _the -
WOIGS “ authorities
of the panchayat or
district board” shall

be substituted.
VII .. The2[Tamil Nadu] In clause (¢) of section 44,
‘ Elementary the word “or” shall
tdacation Act, be added at the end.
1920. | ,
XIV .. The2[Tamil (i) In_sub-section (4) of
Nadu] District section 171, for the words
Boards Act, *“ chiefl vernacular
1920. language”, the words

“Chiefregional language™
shall be sybstituted.

(i) In section 198, before
the words and figures
“Places  of Public
Resort Act, 1888 ”, the
word “ Madras™ shall
be inserted.

‘ 1This expression Tw;as substituted for ths expression
;‘ 9%‘adras Acts ” by the Tamil Nadu Adaptation of Lawgiol;%&?

_ 2These “wnrds were substituted for the word “ Madras” by

the Tamil Naau Adaptation of Laws Order, 1969, as amended .

o gsr'dthe l'g%;ml Nadu Adaptation of Laws (Second Amendment) .
s €T, (3 ’ o

- -
- F— . . . . o b




1955 ?\_T.N Act XXXVI] Repealing and Amendmg? |

'Year. Number. Short title. ’ - Ame ndmyents, g
(1) @ e . @
,{, [ Tamil Nadu Actsl—cont. o

1920— XIV .. The #{Tamil (i) In Schedule II, in rul® -

cont. - —cont, - Nadu] Dis- = = H, for. the words
: S, “trict Boards . - “ Deputy Inspector » the .
Ast, 1920 -x. words “ Regional Ins-
— cont. . pector ” shall be subs- -

: txtuted o

1931 .o XII .. The Gudalurg In section 2, clauses (1) ;
- Compensation to (3) shall be omitted.

N for Tenants
Improvements
Act, 1931.
1933 ... XX .. The Madras Tn seciion 5, sub-section
A , Commercial @, in the proviso to
s Crops Markets clause (a), for the words
P Act, 1933, “ Revenue Board ” and
S : ' “ Government ”°, the
oo v ‘ - words  “Board of
' + ‘Revenue” ond “ State
Government shall
respectively be sub-
stituted. ~
1952 - XV .. The #Tamil In sub-section (1) of section
RIS Nadu] Cotton 5, the following shall be -
Control Act, - added at the end, namelys
1952. a ' .
“and in the case men-
tioned in clause (c),
with fine which may
extend to five hundred
. L - rupeesand fora second
' = o or subsequent offence
C . with fine which may
extend to one thousand
rupees .
Xvi .. The fTamil © Insection 3—
' u] Motor (i) the first proviso shall
Vehlcles (Taxation  be omitted ; and (i)
S of Passengers . in the second proviso,
L - and Goods) ~ the _word *further ”
- ' - Act, 1952, shall be omitted.

Y

1This expression v.as substituted for the ‘expression Madras ‘
Acts ” by the Tamﬂ Nadu Adaptauou of 1.aws Order, 1970 e

2’I‘hese words were substitued for- the word * Madras » by “the

Tamil Nadu Adaptation of Laws Order, 1969, as amended by fhe -

Tamﬂ Nadu Adaptation of Laws(Second Amendment) Order, 196‘ S
125-3—-38A | PR

A
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: Year. Nkmber: Short titlé. | | fimelédlllentsé. o
® & @ @
| [ Tamil Nadu Acts) —cont. 5 o

- 1954 .. XIX .. The Madras Land Insub-seciion (3) of section
ST Revenue (Sur- I, for the words “shall
' charge)  Act, come into force, the
- 1954, words ** shall be deemed
to have come into force ™
shall be substituted.

1955 <. 1 .. The 2[Tamil {1) In section I, for sub-"

Lt

-

Nad] Indebted section (3), the following
Agricultusises sub-rection shall be
(Repayment. of substituted, namely 3 —

- Debts) Act, 1955, ““(3) It shall come into
force atonce. :

(2) In scction 2 (@) (iii),
after the wurds *annual
rental value of”, the
words “‘not less than™
shall be inserted, '

(3) In section 4—
(@) in sub-section (3), for
the words * under pro~ .
! : visions of **, the words’
: _ *“under the provisions
of shall be sube
stityted, s
(5 in sub-section (7), for
the expression “clause
() of section 48%,
‘ the expression “‘clause
‘ - (O} of sub-section (1)
o ) ’ of section 48 *? shall be

substituted.

X1V The 2[Tamil (1) In sub-section (2) of
Nadu] Court section 55, for the words
¥ees and Suils “valuation of the
Valuation Act, Collector *, the words
1953, “ Valuation to the

Collector ” shall be
substityted. ‘

(2) In gchedule II, ip
Article II, (&) () @),
the words **of which”
shall be omitted.

1'I‘h,is eXpressiqn was substituéd for thc expression Madrv;.';
Ac{s ¥ by the Tamil Nadu Adaptation of Laws Order, 1970, SO
3These words were substituted for the word * Madrag by the

Tamil Nadu Adaptation of Laws Order, 1969; as amended by the-

« Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,





